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+[Tee DEPUTY MINISTER ror
LABOUR (SHRI A Arr): (a) Num-
ber of Instructor trainees receiving
training as on 31st October 1955°

Blacksmith. . . . 3
Draughtsman (Mechanical) 3
Cutting and Tailoring. 6
Electrician. . 7

Hand Weaving . - 10

Leather Work . 7

Machinist. . . IX

M :chanic (General) . 7

Mechanic (Motor) . 8

Moulder . . . . . 6

Turner . . . . . 8

Welder (Gas and Electricity) 4

Wood work . . . 19

TOTAL 99
Rs.

(b) 1953-54 1,39 941
1954-55 1,38,751
1955~56 1,66,800

(Budget Grant)
(c) Number of persons trained

upto September 19551375 (Techni-
cal—1024 and Vocational—351).

The Instructor trainees who are
deputed by the Central aad the State
Governments go back 1o their pre-
vious employment after successfully
completing the course and as regards
private ex-Instructor trainees who
have been taken into service by
Central and State Goveruments, no
information is available, as there is
no machinery to follow up the
career of ex-trainees.)
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t[NoN-RENEWAL OF RaiLio Licences

98. Surr KRISHNAKANT VYAS:
Will the Minister for CoMMUNICA-~
TIONS be pleased to state the total
amount of money realised so far dur-
ing 1955 as penalties for {failure to
renew radio licences within the pres-
cribed time?]
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t[Tee DEPUTY MINISTER ror
COMMUNICATIONS  (Smrt  RaJ
BAHADUR): The amount of “fines” im-
posed by the courts of law during the

period 1st January 1955 to 3ist Aug-
ust 1955 was Rs. 18,687-4-0.

Information regarding the amounts
recovered departmentailly as “sur-
charge” is being collected and will
be placed on the Table «f the Sabha
as soon as it is available.]
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tEnglish translation.



